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A. Galemma - .. Applicant.
Vs

1, The Surveyof General Sf India,
Post Box No.37,DEHRADUN (U.P.)

2. The Supdtrintendéng Exgim Surveyer,
No,17 Party, Southern Cércle Offijice,
Survey of India No.9,Residency Road,
Bangalore-25. '

" 3. The Birector,

Southern Circle Office, Survey of India,
Koramangal, Sajapur Road, Bangalore,.. Respendents,
1

Ceunsel for the applicant : Mr.K.Sucdhakar Reddy
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THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

TUR HANYRIE SHRT R.S. JAT PARAMEEHWAR : MEMBER (JUDL.)
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ORDER

ORAL ORDER (PER HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.)

Nene for the applicant. Heard Mr.N,R.Devaraj,

learned counsel for the respendents.

2. The applicant is the widow of one Late A.Singaraiah

who was initially appeinted as Contingent Khalasi on 15-11-49,
His appointment ., made through Empleyment Exchange, Giddalur,
Prakasham District. In 1949-50 season the satd Mr.A,®ingaraiah
was transferred to No.17 Party (SC} Bangalore and continued
till 1964-€5 Legs0Dn. The applicant herself gi tes that due to

sudden death of her son and due tc burning ef two heuses her
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made several representitions to the guthorities to take him
in Vodn. - "
e Crntinmant Fhaoloed cmzdin b _ha_Ffadlad Tha oame KA Sdincaa-

raiah aypired on 5-11-90,

—- e mme——— e T T T = v mw wr-  — —mr = = o owmyg — ==y — wwr  wn rw—m — r wmm e omm o

'the respendents to extend the facility ef extra-ordinary pensicn
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payment of arrears,

4, A replyhhas been filed in this OA. The sum- and substgnce

permissien in the year 195657 and hence he was permanently
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“left the camp withot bermission“. They have filed a letter

Ne.S<164/17<A=2 3abad 2=9=-65 issued bv 0.C.No.17 Partv (S0 ulTh
is enclosed 3¢ Annexure-R-2, As per the circular for grant of

extra~erdinary pension the same is applicable only to those

The suitable class in this connection is that if gt all the
applicant is eligible for any extra-crdinary pensien it ¢s on

—

the basis of the fact that her husband gcapyed the department.
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The reply further gi.eeS that those who served on regular
establishment {re only eligible to get the extra-crdinary

rensien and Ceﬁtingent empleyees are not eligible,
|
5. Be that as it may, it is to be seen whether the

uﬂ!y@ husbané of the applicant had left the service
.ftef completing his tenure or he was discharged from service
gue to disciplinary action, As per the Annexure R-2 letter

it is seen that the gaid Mr,A.Singaraiah g5 debarred froem
7 had -
future employmént aS hfL}eft the camp without permission,

When an employee had left the eamp withet permissien and he
be

had been.gebarked from future empleyment he cannot/deemed
o ‘

as an employ¢e§ whe gerved his tenure and left the servicd
i i
———— R T +hat view +hs armlicant mav not_be )
eligible to get the extra-ordinary pensien as he; late husband

waS debarred frbm future employment which the respondents shizmkxsm
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r®joinder in regard to the ccntenif of Annexure R-2, Hence,

2t tenmn dem Ve WalA Fhne har 1ate hn.shand_.,_s deb'_a;:ed fm
future employment 55 he left the camp withou-t permissien

and that will debar him from treating him ;5 an employee of

the survey paéty who retired after completion of the tenure,
So far Annexur; R-2 letter is on record the applicant cannot
demand any exéra-ordinary pensien, In that vieqlthe prayer of

the applicant has to be rejected.
;6. In-the]result,'we find that the application has no

merits and hence it is dismissed, No costs.
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F’fﬂdﬂ’ﬁ;:,,12£§7$fﬂszf—PARAMESHWAR) (R, RANGARAJAN)

\\ 7 q , MEMBER (JUDL7) MEMBER (ADMN. )

prd=s..,

Dgted & The 9th Juyne 1997.
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